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BEFORE THE NATIONAL GREEN TRIBUNAL
I, NEW DELHI

PRINCIPAL BENCI

ion Application No. 69/2025

IN
Original Application No. 33

Execut
/2024

IN THE MATTER OF:

Ajay Lal Malik T Applicant
Versus
State of Haryana & Ors.  =eeeeees Respondents
INDEX
fSr.No. Particulars r’_ﬁt_f—:a—”
1. Additional Reply by way of affidavit of | 23.02.2026
Ayush Sinha, IAS, Deputy Commissioner,
Faridabad on behalf of Respondents No.01
& 04 . ——
2, Copy of letter (Annexure R-4/1) 22.01.2026
o e e ]
3. Copy of report submitted by MCF 18.02.2026
(Annexure R-4/2)
T P
4. Copy of inspection report submitted by 23.02.2026
inspection team (Annexure R-4/3)

Place: Faridabad
Dated: 25.02.2026
Faridabad

ATTESTEDAS IDENTIFIED

(Py.mme  Filed through:
Executn@aglstrate N gh:

Faridabad

82{24 Rahul Khurana, Advocate
A-174A, 2nd Floor, Defence
Colony

9811894060
rkhuranalegal@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCIH, NEW DELHI

Execution Application No. 69/2025
IN
Original Application No. 33/2024

IN THE MATTER OF:

Ajay Lal Malik Applicant

Versus

Statec of Haryana & Ors. ... Respondents

ADDITIONAL REPLY BY WAY OF AFFIDAVIT OF AYUSH
SINHA, IAS, DEPUTY COMMISSIONER, FARIDABAD ON
BEHALF OF RESPONDENTS NO. 1 AND 4

RESPECTFULLY SHOWETH:
[, Ayush Sinha, TAS, Deputy Commissioner, Faridabad, do

hereby solemnly affirm and declare as under:-

1. That the deponent in the aforesaid official capacity, being
well conversant with the facts of this case, is competent to
swear this affidavit.

2. That the present additional reply is being filed by the
deponent in compliance of the order dated 30.10.2025

passed by this Hon’ble Tribunal in the instant Execution
Application.

3. That deponent assumed the charge of Deputy
Commissioner, Faridabad on 02.12.2025 and in compliance
of the above said order passed by this Hon’ble Tribunal, the
office of deponent vide letter no. LFA/12184/G-1/2026
dated 22.01.2026 requested the office of Municipal
Corporation, Faridabad to submit the action taken report in
the matter. Copy of the letter dated 22.01.2026 is annexed

as Annexurc R-4/1.
4. That in compliance of the letter dated 22.01.2026 as well as
ATTESTEDAS IDENTIFIED 4o dated 30.10.2025 passed by this Hon’ble Tribunal,
. % Municipal Corporation, Faridabad has. submitted the

xecuti agistrate

Earidalad compliance report in the office of deponent vide letter no.

25/02| 28



n

contents of paras no. 1 to 6 of my affidavit are tr

best of my knowledge based on information derived from office record

been concealed therein.
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MCF/PS/2026/229 dated 18.02.2026. Copy of the report
dated 18.02.2026 is annexed as Annexure R-4/2.

That Transfer Station in question was visited by the team
consisting of SDM-Badkhal, representative of HSPCB and

MCTF on 23.02.2026. A report dated 23.02.2026 of said team
was submitted to the dcponent stating that a proper

boundary wall was found constructed along the entire

periphery of the site. No garbage was scattered outside the

Transfer Station. No stray cattle were found roaming in
Copy of report dated

side

the Station at the time of inspection.
23.02.2026 is annexed as Annexure R-4/3.

That it is humbly submitted that the answering respondent
undertakes to comply with any further directions that may
be issued passed by this Hon’ble Tribunal in the present
E.A. 69 of 2025. , | 6\9/

DE ENT

VERIFICATION:
Verified at Faridabad on this 25" day of February, 2026 that the

ue and correct to the

ATTESTED AS IDENTIFIED

EXGCUtI\@I\aglstrate

Faridabad

2562124
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Office of The Deputy Commiissioner, Faridabad =2
Mini Secretariat, Sector-12, Faridabad
Office Phone:- 0128-2227936, 2226604, Email Id - dcfbd@hry.nic.in

To ANnesepine R-U )I
Commissioner, Municipal Corporation,
IFaridabad
No. LFA/ 2,18 Y /G-1/2026 Dated :- 2,2 -6 | - LCLE
Subject:- Regarding compliance of directions of Hon’ble NGT in OA No0.33/2024,

ICA No. 69/2025 titled Ajay Lal Malik Vs State of Haryana & others.

Please find enclosed herewith a copy of order dated 30/10/2025 in O.A.
No. 331/2024,EA NO. 69/2025 titled Ajay Lal Malik Vs State of Flaryana & others.

You are requested to comply with the oders of Hon’ble NGT and arrange

10 submit compliance report by 25.62.2026 under intimation to this office. Further, It 13
also requested that action taken report may be sent to this office with in a week for further
necessary action.

-

it < B s

for Deputy 80[1111115510n«1;1\_‘.
Faridabad. Y

Endst. No, | 2. | 85 /LT A 20265 Dated :- 2,2, ~ 01 = 2,626
A copy of above is fomaxdedtoRO,’I’%P(,B FFaridabad for kind information
plcase. it et TR 8
s T & ‘—éf‘ S
<+ for Deputy Commissioner,
“1 % i Faridabad (\(\?\
" ATTESTEDAS'IDENTIFIED,
Exéci.xtn%ééssﬁtréié‘
Jou Faridabad ™
7;5‘9—]7»6
Office- 1% -2" Floor, Mini Secretariat, Sector-12, Faridabad. ENGLISH LETTER 2025
NS S et S .. 5. Y == e

¥ Scanned with OKEN Scanne |
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= 2 - Municipal Corporation, Farie e,

Ty il 1 | ( - LU e TE A ] lsul{l)n'l 121001 .'I""!l v lf]')b\n(’ ;’!‘ l": '.‘:"‘:q‘y L,
VAanis a0y Vet 0970 20000470 2AVI6AE Z410% 0% R
¥ TN e o179 2eveers, P I T Ll L T e L R L
To, The D . i
e Deputy Commissioner,

FFaridabad.

Memo No, MCI/PS220200 2.2 5 Dated: I'(J’O?—’ DA,

Subiect: Action Taken Report (ATR) for A 69/2025 in OA 33/2024

Bl In C("“Nifn}cc to the Hon'ble NGT orders dated 30.10.2025 in EA No. 69 of 2025 itis
creby informed that MCF has taken the below-mentioned steps as:

l. MCT has ¢ o RES—. o ]
1CT has completed the RCC pre-cast boundary wall at the site in complaint (photos arc
dl}.'\?hcd for ready reference). Also. no waste is allowed to be dumped outside the boundary

of Transfer Station. Drone view Photographs of site in question are anncxed herewith as

Annexure-I.

2 ¥ : . .

That \'fraslc is being lifted regularly from the transfer station by the agency M/s SVN
Associates. The agency has been engaged for loading, carriage and transportation of solid
waste from Sec 21-A transfer station. JE and SI have been deployed by this office for the

regular monitoring of the said transfer station.

3. Additionally, MCF has taken strict enforcement measures to discourage to littering of waste
in the city, public at large has been informed that about imposition of penalty of Rs.5000 to
50,000/- for littering of waste. Copy of office order for enforcement measures and notices

placed are attached as Annexure-II.

4. Further, it is submitted that the Municipal Corporation of Faridabad is actively and
tray cattle both within and around

consistently monitoring the presence and movement of s
the Sector 21-A transfer station. This monitoring is being carried out through the dedicated
the

efforts of sanitation personnel stationed at the site, under the routine supervision of
Medical Officer of Health.

MCF has deployed adequate personnel at the site to ensure effective site operation and
maintenance. Both regular and outsourced staff are present to oversee proper solid waste

management. j
Necessary steps are being initiated by MCF to enhance illumination in and around the
facility. The non-functional units have been replaced, and additional streetlights have been
installed to ensure safety, visibility, and operational efficiency during evening and night

hours
Further it is to submit that, in compliance to Hon’ble NGT orders dated 30.10.2025, MCF

had submitted the Demand Draft amounting to Environmental Compensation of amount Rs.

ATTESTED AS IDENTIFIED

Exec! 'flél@ Niacistrato

i Faridabad

(¥ Scanned with OKEN Scanne
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AN B K. Chowk NI T Farigabad 121001, Haryana-India
l."\f}:] Tol. : 0129-2411049, 2411664, 2415549
FARIDABATS  Fox : 0129.2416465

I Lakh imposed on MCF vide office Memo No. MCF/EE S
to Ld. Registrar National Green Tribunal. Copy enclosed as

NTTESTED AS IDENTIFIED

EXecun; 2 ;giaglstratp

~ Faridabag

Viuincipai UUIpUIQuun, 1 anuasad

| EREEEOD

Annexurce — I11.

Exe/c%neer- SBM

Municipal Corporation,
Faridabad

e B oy 2
41 IR EOATOT- T Trfi

;Q ,,
//-———‘_—__———f
BM/ 2025/711 dated 2.12.2025

5
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To, Qadecl: 23-02-2224
The Deputy Commissioner,
Faridabad.

Sub: Joint Inspection report in compliance of Order dated 30.10.2025 in OA No.33/2024,
EA No. 69/2025 titled "Ajay Lal Malik Vs State of Haryana & others.

The site was inspected by the undersigned in compliance with the Order dated
30.10.2025 passed in OA No. 33/2024 and EA No. 69/2025 titled “Ajay Lal Malik vs. State of
Haryana & Others”. The inspection was carried out to verify the status of compliance and the
existing conditions at the site.

During the inspection, it was observed that requisite compliance measures have been
undertaken by the Municipal Corporation of Faridabad (MCF). A proper boundary wall was found
constructed along the entire periphery of the site. A metalled road was found provided outside the
premises for smooth access, along with functional street lights installed at appropriate locations. It
is also submitted that no garbage is scattered outside of the transfer station.

It was further observed that no stray cattle were found roaming inside the station at the
time of inspection. Overall, the site was found to be in compliance with the directions, and the
general condition of the premises was found satisfactory at the time of inspection. Photographs of

the inspection are attached herewith for the reference.

4“\\
Jatiff Barwala, AEE Lakhmi Singh Tewatia, SDO Sh. Tirlok Chand, HCS,

HSPCB, Faridabad Region Municipal Corporation, Sub Divisional Magistrate,
Faridabad Badkhal.

ATTESTED AS IDENTIFIED

Executl%laglstrate

4. . Faridabad



